
4 
.'y -, 	r 	r. R 	 - t Tr' 	, -r i—, is 

	

.'%Jj 	 V 

CUT.L'ACK BNCH, CUT?ACK 

IGINAL AP?LICATIO1T Nt). 631. Y 2004 

cuT'.rACK, THIS TH 2nd DAL ;F MARCH, 2005 

R,Anand aao 	 ....... 	 Aplicant 

113 

Jnion of India & others...... 	Repondnts 

FJ& ISUCTI3t3 

1 • 	1iThether it be referred to reporters or not 7 

2. 	thether it he circulated to all, the Benches of the 
Central Adiinistrative Tribunal or not 7 

( M.R.M3FiANT ) 
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VICECHAIR'1AN 



C !T 2RAL ADM IN I STRAT WE TR I BUNAL 
CUTTACI< BENCH, CUTTACK 

'GINkCj 	L1ICATiJtT N). 631 CF 2004 

CUTACK, THIS THE 2nd DAY CF MARCH, 2005 

C)RAM 
H 	' BIJE SHRI B .!. 	VICE-CIA 

AND 

H1t 3tE SHRI M .R.M 3!-TANTY, 	:EMB2R (J) 

Shri 3ewara Ant Rao, aged allout 45 years, 3/o. Late Bewara 
Rarnrnapaddu, esidnt of Nar3anapeta, Dist- Erikakulam, State-
Andhrapradesh, at present residing at 4R/70 A.R.C.,Charbatia, 
Post- Charbatia, P.S.- Chouwar, Diet- Cuttack. 

AppliCant. 

By the Advocate 	 - 	 A,!<.Misra-2, B.B.Behera, 
3.Bahadr, D.Behuray. 

V R SU S 

1 • 	union of India, represented throgh, the Cabinet Secretary, 

Cabinet Secretariat, Roan N.3, E.So.zth Block, New Delhi. 

2. 	The Special Secretary, Aviation Research Centre, East 

31lock-S1  Level VK Purarn, New Delhi-110066. 

3, 	The Deputy Director, Aviation Research Centre, Charbatia, 

Dist-. Cuttack. 
.••.... RespcidenLs. 

By the Adv3cate 	 - 	Mr. .N.Mishra, (AC). 

.....•.•.. 
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3HRI VIC-CHI4AH 

hri l3ewara Anand Rao, a disengaged helper of erstwhile 

Car Project under Aviation Research Centre (ARC in short), 

Charbatia, has filed this 0.A. under 3ection 19 of the Adrni-

nistrative Tribunal Act, 195 with a prayer to issue direction 

to the Respondents to absorb him in suitable post in pursuance 

to the order of the High Court of Orissa oassed in O.J.C. No. 

1495/99 and to fix up his seniority after his engaçement. 

2. This application is arising out of the deciin 

dated 21.11.2000, passed in Writ Petition referred to above. 

In the normal course, the a?olicant should have aooroachithe 

Hon'ble High Court for redressal of his grievance. It is not 

for this Tribunal to ensure execution of the order passed by 

the Hon'ble High Court. In the circumstances, we should have 

dispose of this O.A. with the order that the apulicant should 

agitate the matter before the appropriate forum under the law 

available to him. Howeer, having regard to the plight of the 

applicant, 	do not want to put him into lurch. It was for 

his Ld • Cunsel to have helped him to find out appropriate 

remedy. r3e that as it may, 	will quickly go through his 

grievance and issue appropriate direction to the Respox1entz. 

3 • The Hon' ble Hih Court while disposing of the 

Writ Petition, Z).J.C. No. 1495/)9 had ordered that the 

etitioners in that Writ Petition if they vnre otherwise found 
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suitable with due weightage to tl- ir experience, they should 

be absorbed aqainst vacant postavailable with them and the 

same benefit to be extended to 'other casual labourers in 

the organization9 . The Respondent organization had delayed 

the irip1ementation f this order which resulted in filing an 

Original Criminal 4iscellaneous Case by the applicants in the

Writ Petition, Hisc. Case No. 173/02 which was disposed of by 

the Hon'ble High Court on 23.2.04 as follows : 

"We dispose of this application by directing the 

oposite parties, to consider the cases of t1 

etitioners for aopointment and appoint the petitioners 
to any oup-D post as available now and for future 
vacancies, keeping in view the observation of this 

Court. .......withjn a period of three months from the 

dat• of cnmunication of this order.t" 

4. it is the admitted fact that the petitioner was 

not a party beforethe Hon'ble High Court either in the Writ 

Petition or in the 	iginal Criminal Misc. Case. By filing this 

has pointed out that although, he was not oarty to the 

Writ Petition, th.e Hon'ble High Court while ranting total 

relief to the petitioners had also directed the Responclents to 

absorb other casual labourers in the organi'ation who were not 

partki to the Writ Petition. 2heref ore, the plea of the espo1er-it 

Department that the aplicant, having not been party in the 

Writ Petition, was not entitled to the benefit of the decision 

of the High Court is erroneous. 

5 • We have heard the t. Counsel for the applicant 

as well as the Id. Additional Jtanding Counsel and have 
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perused the records placed before us. 

Haiing perused the order of the Hon'hle High Court, 

we have no dotht that the order of the  High Court c oved all 

the casual labourers who have been disengaged as casual wor}cers. 

ifl other words, the judgement of the High Court was in-rem, 

and, therefore, the benefit of reqiarization can not be 

denied to the a:pLicant who was also uridisputecily one of the 

retrenched labourers of the Car Project. 

We, therefore, direct the applicant to file a 

repLezentation before the Respondents th-it they are also 

entitled under law to the benefit of the order of the Figh 

Court in the Writ pet.ttioz referred to above and that his case 

for regularization should be considered as they have done for 

the petitioners who had aoeared  before the High Court. We 

also exhort the Respondents to examine the merit o the 

representation of the applicant as and when the same is placed 

before them in proper perspective and steer clear aitt unnecessCr 

litigation. 

B. with the above direction and Observaton this 

is disposed of. No costs. 
C''- 

( M .1. OHAN ) 
	 A 

MEM3JR (JUD ICLAL) 
	

V IC -CHA IRl4AN 


